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IN THE CENTRAL ADMINISTRAPIVE TRIBUNAL, JAIPUR'BENCH, JAIPUR
' Date of order: 112£3/2446Lf”

1. - Vijay Kumar, - S/o Dinanath, R/o 4/1. MES .Colony,'

Nagirabad; Distt.Ajmer. . ; . R

2. Mohamed Hussain,lS/QISh.Fate Mohamea, R/o 96/1, MES
| Colony, Naeirabad,vbistt.Aﬁmer. ‘- /

. 4' . S ...Applicants;.

Vs. R L

1. Union of India through Secretary, Mini.of Defence{

New Delhi.

2. ‘Eﬁgineer—in—chief, Army Headquarters,JKaéhmir House,
. New Delhi. - | o
?.' © Chief Engineer, Southern Command, Pune.. .-
4. ””.V_Chief Eng{neer,xJaipur Zone,. - Power HeuSe Road, Bani

Park, Ja1pur.

" 5. _Garrlson Englneer (MES) Nasirabad.

’.;.Respondents.

’

'Mr.Balvender Singh : Counsel for applicants

- . b ) - /< !
Mr.S.M;Khan , . ..t Counsel for respondents. .
CORAM.

* Hon' ble Mr S.K. Agarwal, Jud1c1al Member.

Hon ble Mr.A.P. Nagrath, Admlnlstratlve Member.
PER HON'BLE MR S. K AGARWAL, JUDICIAL MEMBER.

In thls O A flled under Sec.l9 of the ATs Act, 1985,

~

the relief 'sought by the,appllcants 1s (i) to quaeh the

-

order -dated 11.7.97. by Whiéh”juniore to the applicants were

-called for trade test _to the post of. HS Grade I and (ii) to

direct the respondents to consider 'the candidature of the

applicant provieionally'for the purpose of appearing in the

_Trade Test to.the post of AS Gr.I .as the appllcants are

ellglble to appear in the trade test for the aforesald post.
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2. .- ‘Reply and fejoindef have been filed Whiéh ére!qn
record.
f3.' ' The learned counsel for the applicants has admittad

"with no order. as to costs.

T~

the fact that the applicants filed 0.A No.422/95, Vvijay

" Kumar . & Anr. Vs. UOI & Ors; which was -dismissed by this

Tribgnai iﬁ, which the prayer of the applicanté"Wéé fb;
promotioﬁ Qithout Eompelling them éo éass the'trade‘test;

4f : Thé leafned c6un§el for the respdndéhts submitte@ at
the time of arguments that similar O.A No.538/§5,;ﬁam.Niwaé

& 'Anr.. Vs. UOI & Ors and O.A No.356/95. Akhilesh Kumar Soni

& Anr. Vs. UOI & Orsf'haye already been decidéd_b} this

Tribunal and the case of the applicants is squarely covered

by those.decisions, therefore, ’in view of these decisions,

the applicants'are having no case for interference by this

" Tribunal. o T L

5. We  have perused the copy of order passed .in 0.A

No.538/95 -Ram Niwas & Anr. Vs. UOI & .Ors decided on .

25.5.2001 and O.A No.356/95 Akhilesh Kumar Soni &, Anr. Vs.

\

- UOI & Ors}~decided'on 17.8;2001.’In‘viéw of the orders
‘passed in. the aforesaid O.As, the applicants are having no
‘case for interfererice by this ?tibunal and this 0.A devoid

 of any merit is liable to be dismissed.

6. - We, therefore, dismiss this O0.A haVing no merits
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d’\.w 1~/g>
(A.P.Nagrath)' '(S.K.Agarwal)’

Member (A) .' . L R " Member (J).
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